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Naya Raipur. the 5th May ::>O 18 

NOTIFICATION 

No. F 1 I - l 2/2017/Seven-4.- In pursuance of the provi sion co ntained in the provi so to sub-section (2) of 

Section 13 of the Chhattisgarh Land Revenue Code. 19.59 (No. '.W of 1959). Notice is hereby given that in exercise of the 
powers conferred by sub-section (2) of Section 13 of the said code. the State Govcrnmeni°proposcs to alter the limits of 
Surajpur and Sarguja District. The r·edefined limits thereof have been specifi ed in the Schedule below, the same having 
been previously published as required by Section 13 of the said Act. namely 

S.No. 
(l) 

I. 

2. 

Present Di strict 
(2) 

District Surajpur 

Sarguja 
(Ambikapur) 

SCHEDULE 

Na ture of Change 
(3) 

Al te rat ion of limits o f Tehsi l Surajpur 
of Surajpur as wel l as District Surguj a 
(Ambi kapur ) by Exc ludi ng the Gram 
Panchayat Aa_j irima and dependent 
Villages (Bhagwanpur Khurd, Bishanpur 
and Thakurpur) from the li111its of l'eh si l 
Surajpur of District Surajpur and including 
it in the limit s of Revenue In spector 
Mandal-Ambikapur- ::> , Tehsil-Am bikapur 
of District Surguj a. 

Alteration or limits of Tehsil Lakhanpur 
of District Sarguja (A mbikapur) as well 
as Di strict Surajpur by excluding the 
Gram Panchayat Geyatra (Independent Gra111 
Panchayat) from the limits of Tehsil 
Lakhanpur of Dist ri ct Sarguj a and including 
it in the limit s or Revenue In spector Manda I 
R. N. M. Surajpur or District Sarguja . 

Limit5 
(4) 

Prese nt limits 01· Gram Panchayat 

Aajirima and dependent Villages 
( Bhagwanpur Khurd. Bishanpur 
and Thakurpur) under R. N. M. -
Surajpur, Tehsil Surajpur of District 
Surajpur are included in R. N. M. 
Ambikapur-2 of Tehsil Ambikapur 
ofpersent Di strict Surguja. 

Present I imits of Gram Panchayat 
Geyatra ( Independent Gram 
Panchayat) under Tehsil Lakhanpur. 
District Sarguja are hereby included 
·in R. N. M. Surajpur, Tehsil Surajpur 
of present Di strict Surajpur. 

Ry order and in the name of the Governor of Ch.hatti sgarh. 
P. NIHALANI. Joint Secretary. 


